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the People (Amendment) Bill
Shri K. K. Verma (Sultanpur): Yes.
Sir, I beg to move:
Page 1, line 9, omit
“who is serving outside that
State.”

I want to say that the franchise
that has been given to the armed
police force should be given to every
member of the force, whether he is
gerving within the State outside his
constituency or without the State,

Shri Jaganatha Rao: ] am not in
favour of accepting this amendment,
because it is against the very object
of the Bil] is to give this right to the
personne] of the armeq police forces

who are serving outside the State.
There are severa] Government ser-
wvants serving in the State. To

give the same right to members
of the armed police forces whe
gerve in the State and to -deny
it to the Government employees who
gserve in other departments and at
the same time who live in the State,
would be discriminatory, and will be
hit by article 14 of the Constitution.

Mr. Deputy-Speaker: Does the hon.
Member press his amendment?

Shri K. K. Verma: No, Sir.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker The question
is:

“That clause 2 stand part of the
Bill.”

The motion was

Clause 2 was added to the Bill.

adopted.

Clause 3 was added to the Bill.

Mr. Deputy-Speaker:
tion is:

“That clause 1, the Enacting

Formula and the Title stand part
of the Bill.”

The motion was adopted.

The ques-
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Clause 1, the Enacting Formula and

the Title were added to the Bill.

Shri Jaganatha Rao: I beg to move:
‘“That the BIll be passed.”

Mr. Deputy-Speaker:

The question.
is:

“That the Bill be passed.”
The motion was adopted.

1427 hrs,

LEGAL TENDER (INSCRIBED-
NOTES) BILL

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Shri T T. Krishna-
machari, I beg to move:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed with messa-
ges of a political character, be
taken into consideration.”

The object of this measure is.
simple and non-controversial The
Legal Tender (Inscribed Notes)

Ordinance, 1942 provides that the
currency notes of the Government of
India, the bank notes issued by the
Reserve Bank of India and the Gov-
ernment of India one-rupee notes.
which bear incribed on them any
words, representations or messages of
a political character, shall not be
legal tender and that the Reserve
Bank of India shall not be under any
legal obligation to accept or exchange
any such note. WIth a view to avoid-
ing hardship to any innocent holders
of any such notes, however, the
Reserve Bank of India has been
given the discretion to refund, as of
grace, the whole part of the vaiue
of any such note,

The, Ordinance, as jt stands at pre-
sent, applies only to those territories
which, prior to the reorganisation of
States, comprised Part A and Part C
States. This was because the Ordi-
nance, as promulgated in 1942, was
applicable to the whole of what was
then British India, and did not cover
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those Indian States which later on
merged with Independent India as
Part B States. The justification for
excluding the former Indian States
from the jurisdiction of the Ordinance
was probably that some of them had
their own currency, Such justification
does not exist any longer with the
federal financial integratlon of all the
former Indian States and their final
integration with the Indian  Union.
Currency and-bank notes are now
issued in the whole of Indian Union
by the Government of India under the
authority of the Currency Ordinance,
1940, and by the Reserve Bank of
India under the provisions of the
Reserve Bank of India Act, 1934. 1t
is, therefore, necessary to make the
provisions of the Legal Tender
(Inscribed Notes) Ordinance, 1942
uniformly applicable to al] parts of
the Indian Union including the for-
mer Part B States as well as the
territories which have recently
merged with the Indian Union,

Under the proviso to section 2 of
the Ordinance, the Reserve Bank of
India is empowered to refund the
whole or part of the value of such
notes tendered to them, as a matter
of grace. The words “in its discre-
tion” in that proviso, however, is
likely to impart an idea of judicial
exercIse of this power by the bank,
thereby detracting the effect of the
words “as of grace” in the provise.
These offending words have accor-
ding'y been omitted in the correspon-
ding proviso in the Bill,

The Legal Tender (Inscribed Notes)
Ordinance, 1942 promulgated during
the emergency caused by World War
II, although at that time meant as a
temporary measure, is still in force
by virtue of section 1 (3) of the India
and Burma (Emergency Provisions)
Act, 1940. Although the practice of
inscribing political slogans on cur-
rency notes is neither widespread nor
frequent, it is likely that the practice
might recur from time to time and it
is necessary that the provisions of the
Ordinance should be retained on a
permanent basis on the statute-book
of the country. It is, therefore, pro-
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posed that they should be re-enacted
in an Act of Parliament and the Or-
dinance repealed,

The provisions of the Bill are, as
1 said, non-controversial and I trust
that the House will not have any diffi-
culty in accepting this BIIL

Sir, I move.
Mr. Deputy-Speaker: Motion moved:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed with mes-
sages of a political character, be
taken into consideration.”

Shri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, if you go
through the Statement of Objects and
Reasons of this Bill, you will find that
an attempt has been made by this
Bil] to validate a very old Ordinance
of 19042, Sir, 1942 reminds us of
those hectic days when all the
leaders of this country were behind
the bars and when this country was
engaged in the grim struggle of life
and death. At that moment, the then
Governor-General of the British
regime usurped all the legislative
powers and promulgated this Ordi-
nance. The object of the Ordinance
was that currency notes which will
bear any party slogan....

An Hon. Member: National slogan.

Shri P. K. Deo:...or any slogan of
that type will lose the character of
legal tender, After 17 years our
Government comes forward to
validate that old Ordinance. I do not
know what our friends were doing
al] these 17 years. Most probably it
it is after the DMK’s activities in
South India that our friends there
have opened their eyes and they have
come out with this legislation. As
we understand from the various re-
ports, it wag always a practice in the
Madras State that the party in power
engaged people to destroy all the
pamphlets and literature of the
Opposition parties. So, the Opposition
Party never had an opportunity to
place their view-pointg before the
electorate and, therefore, they thought

‘
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o
[Shri P. K. Deo]

‘that the only media of circulating
their views would be these paper
-currency notes. After all, a currency
note is not only a paper but it is
worth Rs. 100, Rs. 10, Rs. 5 and even
Re. 1. Therefore, they thought ¢hat
.all these currency notes should be
stamped with the symbol of rising
sun and the words “vote for DMK".
‘That has unnerved our Congress
administrators. They thought that
these notes should be taken away
from circulation and they should
come forward with a legislation of
this type by which notes which carry
any political slogan or party view-
point should lose the character of
legal tender.

It may be perfectly all right, but I
‘for myself cannot reconcile with the
attitude of the present Government
because the objects and reasons of
this legislation are quite inconsistent
‘with the present move of the Govern-
‘ment to mint one-rupee coins with
the profile of Pandit Nehru. Sir, it
‘has all along been the prerogative cf
the head of a State to have his
effigy, his photo imprinted on coins.
‘Pandit Nehru was a great man and
‘we all respect him. At the same time,
‘we cannot reconcile to the position
that a party leader’s head should be
stamped on our coins.

Shri Muthyal Rae (Mahbubnagar):
‘He was not a party leader, he was
a national leader.

Shri P. K. Deo: We do not accept.

Shri Shinkre (Marmagoa):
‘the head of the Government.

He was

Shri P. K Deo: He was a party
Jleader and he was the head of the

‘Government, He was never the head
of the State. I would request’ Shri
Muthyal Rao to understand the

difference between the head of a State
and the head of a government.

Shri Sham Lal Saraf (Jammu and
Kashmir): At the same time, he was
-a national leader.

Shri P. K. Deo: Even Mahatma
Gandhi’s profile, who was a graater
national leader and father of the
nation, wag not imprinted on the
Indian rupee. The only way to com-
memorate Pandit Nehru’s name is to
uphold the principles of democracy
which were so dear to him.

The Minister of Planning
B. R. Bhagat): This Bill
rupee notes and not coins.

(Shri
concerns

Shri P, K. Deo: I want to show how
there is inconsistency in thinking on
the part of the Government, The
intrinsic value of 17 paise is not
increased by Pandit Nehru's effigy.

Shri B. R. Bhagat: May I say, Sir,
al] this is not relevant?

Shri P. K. Deo: It is completely
relevant when it is a question of legal
tender.

Shri B. R. Bhagat:
with notes.

The Bill deals

Shri P. K. Deo: Coins are also
legal tender., I want a categorical
answer from the Government whether
the rupee coin is going to lcse its
character of legal tender because a
party boss's profile would be inscrib-
ed on it

Mr. Deputy-Speaker: We are con-
cerned with notes here and not coins.

Shri P. K. Deo: I want to show
how they are inconsistent in the
thinking.

Mr. Deputy-Speaker: This Bili
deals with notes bearing messageg of
a political character.

Shri P. K. Deo: I refer to Pandii
Nehru as a political man, He was
the head of a party.

Mr. Deputy-Speaker: We are not
concerned with coins here.

4
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Shri P. K. Deo: The principle 1s
the same; I wonder how I have .ot
been able to convince you.

Mr. Deputy-Speaker: What you
say should be relevant to the Bill.

Shri P. K. Deo: It 15 relevant.
You cannot gag the Opposition like
this. All along a persistent attempt
has been made to align governmental
activities with party activities, and
more so after the passing away of
Pandit Nehru, He was a great man.
He was able to convince the people.
But our friends here want to utilise
his name to further their own inter-
ests and the interests of the party.
I will tell you how it is being done.
First of all, an attempt was made,
when stamps were issued with the
profile of Pandit Gopabandhu Das, to
synchronise it with the Bhubaneswar
Session of the Congress. If they were
anxioug to commemorate the name of
Pandit Gopabandhu Das, they should
have come out with the stamp
synchronising it with his birth or his
Jayanti. But they chose the oppor-
tune moment of the Bhubaneswar
Session.

Shri B. R. Bhagat: I am sorry, Sir,
howsoever anxious the hon. Member
may be to bring that sybject here,
he is talking of stamps, coins and all
other things except notes with which
this Bill is concerned.

Shri P. K Deo: I want to show
how the activities of the Govern-
ment are aligned with the activities
of the party.

Mr. Deputy-Speaker: We are not
concerned with those activities, we
are concerned with the Bill before
us.

Shri P, K. Deo: The Bill says ‘hat
if these notes carry any message of a
political character..

Mr. Deputy-Speaker: You have
said enough on that;, please come to
the Bill now.
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Shri P. K. Deo: The Bill clearly says.
what if the notes convey any message
of a political character, they will
cease to be legal tender. I say, Pandit
Nehru's photo on the coin wil carry:
a message of a political character as
did Pandit Gopabandhu Das’s name
on the stamp,

Mr. Deputy-Speaker:
concerned with that.

We are rot.

Shri P. K. Deo: It carried a.
message of a political character. If
they are anxious that...

Shri Bade (Khargone): Sir, I want.
to raise a point of order. ‘The hon..
Minister said that the Bill deals only
with notes and not with coins. If
you see the wording of the Bili, here
it says:

“....and the Reserve Bank of
India shall not be under any
legal obligation to receive any
such note, or to issue rupee coin
or other coin...”.

They will not issue rupee coins in
exchange of notes, Therefore, rupee
coins also come in and we can speak
on jt.

Shri P, K. Deo: Are we going to-
perpetuate a dynastic rule in this
country? Are we to be a party to it?

An Hon, Member: Where is the
dynasty?

Shri P. K. Deo: Even Hitler, Sir,
hesitated to put his name on the cur-
rency of Germany. When he was
the Premier, the effigy of Von Hinden-
burg appeared on their currency
notes. Even when Hitler did not
dare to put his name on their cur-
rency, it ig really a misfortune that
our Government which swear by
democracy and all its high principles,
should resort to this kind of practice.
So, I feel that while replying to this
debate the Minister will come up with
a categorical reply that there is no
intention to mint coins with Pandit
Nehru's profile on it. After all, he
was a party-man.
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Shri Warior (Trichur): Sir, the
main objection to the Bill is this. If
the intention of the Government is so
genuine that the currency notes
should not be mutilated, we can
understand it. But when the politi-
ca] question is brought into it, the
whole aimosphere changes.

Nobody can deny that Pandit
Nehru was a national leader. But
the present rulers should not take
advantage of it. If it is a question of
the head of tho State, we can very
well understand: suppose the Rashtra-
pati's photo is imprinied on the cur-
rency ncte or his profile is put on
the rupee, we can understand,
because he is the head of the State.
But the head of fhe government must
be distinguished from the head of
the State. So the Government should
not take undue advantage of the
situation in this country by having
profile of Pandit Nehru on the rupee.

That was the main contention. On
the question of currency it is not
only the notes but the rupee also
comes within the ambit of the ordi-
nance, which is being repealed by
this enactment which has been
brought forward. So I think that this
should not be allowed to go like
this. It is a very objectionable thing.
If it is for protecting currency notes
from mutilation or damage or the
writing of something objectionable or
obscene on them, we can understand
it. But here the question ig ~om-
pletely and finally political. It is
because the ruling party thinks that
they are going to be perpetually on
the treasury benches, It may not
be so. I am ashamed to think that
an ordinance which the British Gov-
ernment had brought here to defeat
the purpose of the national move-
ment in 1942 and before that should
be taken hold of, polished and put a
new paint on, and brought forward
now into the armoury of the Govern-
ment to defeat the political parties
which are opposed to them. It is a
reprehensible and shameful thing and
Government must not do it.
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Shri Heda  (Nizamabad): Mr.
Deputy-Speaker, Sir, I must give cre-
dit to the opposition leaders who
have innovated. ..

Shri P. K. Deo: No opposition
leader.

Shri Heda: I am not referring to
the hon, Maharaja.

Shri Kapur Singh (Ludhiana): Who
else?

Shrli Heda: Not necessarily in this
House. Are the opposition leaders
exhausted and there is none outside?

I must give credit to the leaders of
the opposition who innovated a new
idea and took hold of a very powerZul
medium of propaganda, ag the hon.
Maharaja just now referred to. It
was the D.MK. party who started
this misuse, and they used it very
powerfully for their purposes.
Because, a note has to remain in
circulation. Nobody can deny it
And ag soon ag you see a note and
there is either a symbol or a political
message on it, naturally, whatever
you may be, there is a certain reac-
tion when you see something. And
to a certain extent the same thing
was carried on by some other opposi-
tion parties in different parts of the
country, and therefore it wag but
natural that the Government had to
come with this Bill.

Unfortunately, the two opposition
leaders who spoke before me raised
a new point, Their point is, when
Government says that there should
not be any politica] message on a
currency note, why is Government
coming with the profile of Pandit
Jawaharlal Nehru on a coin,

Well, apart from the fact that there
is a difference between a note and a
coin, on the one hand they join in
paying tributeg to Pandit Jawaharlal
Nehru not as a leader of the Cong-
ress but ag a national leader, as a
leader of the entire nation. They are -
eager to join the Nehru Memorial
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Samiti, they are very eager to pay
him tributes and all that. And in a
parliamentary democracy, as you
know, we have got the Constitution
and under the Constitution the head
of the State is there and he is all
powerful, he is a man respected by
all. But many times you come across
a leader of the party who has such
a tremendous nationa] character that
he is respected, loved, and beld in
high esteem by everyone in the
country.

Shri S. M. Banerjee (Kanpur): For
that you can cite only one instance,
Abraham Lincoln.

Shri Heda: Take the case of Chur-
chill. Churchill was the leader of
a party. But when the question of
paying him a tribute came, everybody
Jjoined.

Shri Hari Vishnu Kamath (Hosh-
.angabad): But no Churchill coins
have been minted in England. (In-
terruption).

Shri Heda: Would the hon, Mem-
ber allow me to proceed? The point
was whether opposition members nay
their tribute to a leader who in
parliamentary democracy may be a
leader of a party but who has got a
national character, who is respected
by every citizen. Even those lakhs
and millions of people who did not
vote the Congress were respecting
Jawaharlal Nehru, That remaing a
fact, and I was giving an example.
‘Take the case of Churchill. Churchill
is accepted as a national leader of
UK. Therefore, when the question of
paying him a tribute came, what was
the scene in the House of Commons?
The Leader of the Opposition and
the Leader of the Government, that
is the Conservative Party, were one,
and together they paid the highest
tribute that they could pay. If
Churchill’s profile cannot appear on
the coin in England the reason is
very simple. That honour was not
given to anybody, because there they
have a permanent head of the State,
and only the profile of the head of
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the State can appear on the coin or
on the note. They have a different
practice. What I was asserting was
whether it is a fact that everybody
in the opposition respects Jawahar-
lal Nehru or not. If they respect,
then they should not come with any
such objections.

Shri Hari Vishnu Kamath: It does
not follow.

Shri Heda: They may oppose the
Congress tooth and nail, ‘they may
oppose the present Prime Minister
tooth and nail, they may oppose in-
dividually every one of wus. But
when they accept Jawaharlal Nehru
who is not here now. .,

Shri Hari Vishnu Kamath: We
opposed him also as Prime Minister.

Shri Heda: They should rather
join and take out Jawaharlal Nehru's
name from the Congress and allow
the Government to put his name on
the nation. What are we doing? All
these years Jawaharlal Nehru was
accepted as a Congress leader, By
putting his profile on the coin we are
making him a national leader.

Shri Hari Vishnu Kamath: Have
Mahatma Gandhi coins first, or Netaji
Subhag Bose’s.

Shri Heda: It would show Nehru
as a nationa] leader, as an upholder
of democracy. And the opposition is
a part of ‘democracy. Therefore, 1
think they should not object to this.

Shri P. K. Deo: You are ridiculing
the President, as you did this morn-
ing.

Shri Heda: With these words I sup-
port the Bill.

=Y &% : IuTEAET WEITW, &TW B
FfaT Rys Aaw I QW &
Ta% grrg ¥ Q1 FEK F "niNeE
o fremewde @ ® §—0F 7€ o
faa ax AgE o w1 EwEr G W g
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Tg fF fge ot #1 faad e eRY A @
*ﬁ'ﬁo%’oh%fmﬂm
w1 g W & W Qar wrAar g e ew
St #7 fagd 9T wEr 7 AT AR
gafag 7 f5 & Jge it ¥ w1 fasd
w g ¥ fagraq: faams § afes
wafae fs ags ot <fs 0F =T faw
9l faqy F M R E AR g &
g WY AT gar ¢ & fawd ox AEw
T FT BT BT FT FWG AET FT
Towd Aifexr FT  ? BN @ W
) ITW ¥ @y AT & fEEw
Age A F NI BN FT aWE
adf &1 3gvm ad Y v sew . qEt &
W g9 § | Far fr ag A =
Ty & v Age o ¥ mar WY ey fean
o A B I A qe [T fey,
¥F dE FT 99 I 99T § I«
uq ¥ OF wFT gt § 5 g9 sgaed
¥ G ary e® 91 F faFd 9% Ry
Y F 1 FG WEA BT JE AT
o AW #1 Ae® T FUG qET B
e [ Ay 1 T faw & oI
wragrg

&g fasr & wmow ag fomr § —

“Notes bearing messages of a
political character not to be legal
tender.”

7g 3% WY § W Aew a3 e
T 1 W F1€ 76 I F1 AT A
AT Tfeq | WX ARZE 9T T qTG@
* qifafersr d@er & qiw fa¥
TR Y AT € G AL A I TF @
wife @ it wifs s i
ureq @ Afew & F1 W SwEw av
o=y qEf qrac ¥ W1 110 g @ &g
waAT 497, AR FE New < foqwr
o @ a g om  fewfaer qE
& WA | AR AN HEER &
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ITE 9 A AAAT FA¥ gq Ngw WA
N T I a8 T wew @ g
fFag s afi g R oa d sw
ATHE ¥ AHT T R ITq FgT 12490
fs ag o 2T A § @Y 9% a @
QU FT GHAT FAT GO I &H
IEY  WET F §E X PHIEYEF
faat v wifkw s afe FEw
T g TR § AR g gl
39 g W § fF ANew o< e
WY TFHT FHT QT 0wy Qfafers
HAS g g1 Afeq @t IFF  Tg B
B F7 fa=are WY aqmr A =rfeg o
g% W ¥ 99 &1 qa9TS $98 HIfE
9 W1 BT AT § W & wraw aqerr
areat g fraes ox gw awg & W
®q FT fra wwre & qEf F1 =T
frm amr & 1 & sy FamT wEar
(R arrgi AR IR
ag & F9er ¢ar §, fmw e |/
g § | ¥E 9 e | T
fag guer WX q<iY @ gwr g !
8T UF AIEHT THHY TEAAT § | CAETES
feuedz 1 faasr @ 9x «W gAT
g

gqeam wam ;a8 faw 9
FM AT F AR AL

w1 gev W weAm (3[AW)
g gse @at W& & fF faw ST
faad &1 gewanT fawm Smar @)

s ay : grEEw fendde fwaiw
fufred) & wwvia & 1 & weeT wTeaT §
fiF T T FE X FfeE) w fag
TN FT TANT AGT &0 AMEY

FE F9T O FAw 7 LA &6,
q1 0 NG, o gf § W FHE N
Az W & gwrw ¥ e faar gar
21 & g ¥ wgm wwn § oo
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SFTT TG § w1 aqredy ) g Fre-
fewa @ A foa oy =ifge o

I A% FAT T GE g, F
%1 J1gar g 5 dfeq srarga Agw
a3 ¥, AfFa wgreaT T A WY A
q | FER N AT Fgr @ g 5
w13~y q gfeq st &1 o wifEa
ATAM, S o Y TF 7 T ALITHAT WY
AR T @R aew 9rE g2« q9r
gUNY 7% TG FT F197 407 747 |

¥ gq aq & wegwa g 5 s
qr Nzq gy NAfera earmr a8 fod
I Fifgg 7 qar FA AT g
@ s Afen | dfeT ww g
Y ¥ 5 JEE @9 o A AR
HHATAT JATE AT G Y )

st 90 %o I : Ag® MO |

t @ AgE AL A fawrelr wE
g

gafq & ag s agar § &
T a7 il 9 Qifera @Ree
LA AR E C R IE R
feaEdz 1 faawr wT goT §, 9@ W

wrf W agy g STfeg |

IATEAR WFNAT : IJqH fAY WA
o< "o faq @@

st ¥ : AT wEr § fF wm@R
QAfeHs T FY TT FEAT AT
g, @ gq T IARY ave FAT ALY |
w fad ¥ A& ) qeiferar @
T fay I F qUX § S sHaeqr WY
a€ g, § SueT awdT F@r g |
Shri V. B. Gandhj (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir,
it is seen that this Bill has been

brought forward to replace an old
Ordinance by an Act of Parliament.
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We would have very much liked it
the opportunity had been taken to
extend the scope of this Bill. The
present position is that the scope of
this Bill is restricted only to those
notes which are inscribed with mes-
sages of a political character. The
scope should have been widened to
include messages of other kinds
also. We know that these notes are
usually defaced with all kinds of’
messages. If we had done that, pro-
bably we could have met some of the
arguments and also removed the
suspicion that the action that we are
now about to take is being taken only
to meet the intended threat of action
of DMK or other political parties.

S gER WT FEAQ: I
TR, AIEGT FT qF 7 | ASH A
w@EE g |

Mr. Deputy-Speaker: He may re-
sume his gseat. The bell is being:
rung.... Now there is quorum.

Shri V. B. Gandhi: We would have:
been better advised if we had ex-
tended the scope of this Bill to cover:
not only political messages but also
messages of other kinds.

We in this country have special.
reasons why we should be more-
careful about the condition of our
notes. We have certain very pecu-
liar practices and habits in this coun-
try. Very often we deface our
notes with all kinds of scribbles. I
know arithmetical sums are done on
these notes as also all kinds of mes-
sages and memoranda.

Also, it is very necessary that we
should see that our notes are not
crumbled and folded and ill-treated.
Further, a kind of convention should
be there that the notes are kept
under hygienic conditions. Very
often the notes are kept in very
unhygienic conditions. And I have
known cases where tourists from
abroad have shrunk from taking these
noteg from their taxicabmen.
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LShri V. B. Gandhi)

1hese notes are the symbol of a
natioa’s pride and should be treatea
as such. I therefore, feel that some
time, sooner or later, the Govern-
ment should come forward with aew
legislation, widening the gcope by
taking away the legal tender status
of the noteg which are inscribed not
only with political but any other kina
of messages, In the mean time, we
should take care to see that qew
notes are supplied, fresh notes are
supplied, in abundance. At presem,
there is a scarcity of notes and notes
are being circulated which are soilea
and unhygienic, which is a disgrace.
‘We should not mind the expense in-
volved in keeping up a good supply
of fresh notes. If necessary, we
should buy more printing machine«
to enable Nasik to cope with the
increased demand for fresh notes.

Finally, I was a little intrigued
with the provision in the Bill that
the Reserve Bank of India will not
be under any obligation to change
these notes or exchange these notes
or refund the value of these notes but
as a matter of grace it will have a
kind of discretion to do so either
fully or partly. I do not quite see
how it is possible or how it has work-
ed all these years in respect of this
discretion of exchanging the value of
these notes as a matter of grace by
only depending on the discretion of
the Reserve Bank.

15.00 hrs.

Dr. M. S. Aney (Nagpur): I really
want to support the Bill, as it is, so
far as the Bil] ig concerned, on princi-
ple there is no objection to it in my
opinion. It does not matter whether
it originated in the old days with a
sinister motive, since its application
has only served a useful purpose and
there is no reason for us to reject
it on that ground.

In the course of the discussion that
took place, unfortunately, the ques-
tion of the coin with the photograpn
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ol the late Pandit Jawaharla] Nehru
has come up. I believe, had it been
possible for Pandit Jawaharla] Nehru
10 speak today in some form, he
would have been the first man to
condemn it A man who cherishea
the idea of democracy in itg most
ultimate form would not have allow-
ed a thing of the kind which »as
been associated, at least, in India
with aristocratic and monarchical
form of government. In India those
who were the kings alone had the
right to mint and have their photo-
graphs. There was no coin of India
which did not bear the photograph
of that particular king. We have
destroyed all that old aristocratic
order and what we denied to the
aristocratic order we want to create
a similar status for our public men
who will be the ideal men in the
country with their photographs on
coins. We are departing from the
democratic way altogether, in my
opinion. It is for that reason that I
want the House and the Government
to bear in mind what they are doing.
Pandit Jawaharlal Nehru does not
require his recognition as a world
leader by giving our consent to a
thing of this kind. Just as Churchill
was honoured by all parties, Pandit
Nehru is honoured in this country on
every birthday of his by the entire
country. About that I have no doubt
in my mind. But you are introduc-
ing some new tradition or new con-
vention which is likely to develop as
derogatory to the most important and
elementary conception of democracy
in India. The coin hag been associat-
ed with the king’s heaq for years and
generations together and we want to
kill that altogether. Therefore I
oppose if such a thing is done by you
and this should not be repeated here
and hereafter.

Shri S. M. Banerjee: Mr. Deputy-
Speaker, Sir, my hon. friends, Shri P.
K. Deo and Shri Warior brought up
certain good points in the Bill
I welcome that no politica} slogans
should be inscribed on the notes. If
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that particular note is not accepted
as legal tender, I do not mind because
we do not want circulation of slogans
along with notes. What happened in
1942 is being repeated today and it
is a welcoming thing.

But, this news that this country is
going to have coins of 50 Paise and
Re. 1 with the effigy or profile of the
late lamented Nehruji has disturbed
us. It is not that because we are in
the Opposiiion we have no respect for
him. He was one of the most respect-
ed and beloved persons that the
country hag produced. But I want to
know whether in any of the countries,
except those where there is monarchy,

or in one case—] have seen an
American coin with Abraham
Lincoln's ......

Shri Shinkre: Jefferson.
An Hon. Member: Washington.

Shri S. M. Banerjee: It was because
he was the founder of democracy. We
have seen the statute of liberty on
those coins and we wanted to see
the statute of gemocracy on our colns.
The Ashoka Chakra is there. Pandit
Nehru might be the greatest man of
the age; he might be the greatest man
of the country.

Shri Sheo Narain (Bansi): He was,

Shri S. M. Banerjee: But definitely
he was not greater than the country.
The country 1is greater and will
always be greater than a personality.
We should not believe in the cult of
personality.

Again, our tradition is' there; other-
wise, why should we not have coins
with Buddha, Ashoka, Shankara-
charya, Chaitanya Mahaprabhu,
Ramakrishna and so many others?
Why did we not have the same thing
about Gandhiji? There was a nice
joke by some renowned Bengali
paper. It wrote that once Gandhiji
wanted to attend Lok Sabha session
and the Government was in a soup as
to what to dqo. He was not a distin-
guished guest; so, he could not be
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given the Distinguished Visitors’
Gallery pass. If he was given the
Public Gallery pass, people would
naturally say that they had treated
Gandhiji shabbily. He could not be
brought here nor in the Speaker’s
Gallery. Ultimately, the press peo-
ple came to his rescue and said, “You
are an old journalist; so better sit in
the Press Gallery”. That is how they
treated Gandhiji. It wag just a story,
but really they have forgotten
Gandhiji's mission and ideology;
otherwise, they would have never
thought of bringing coins with
Nehruji’'s profile on them. The
entire  prestige, personality and
calibre of

Shri B. R. Bhagat: Does the hon.
Member say that there was a Lok
Sabha in 1948?

Shri 8. M. Banerjee: It was a joke
published in a Bengali newspaper.

Shri Heda: The hon. Minister has
asked whether when Gandhiji was
alive there was the Lok Sabha.

Shri S. M. Banerjee: I did not say
that. I said that there was a joke
that he wanted to attend the Lok
Sabha.

Shri Hari Vishnu Kamath: The
spirit of Gandhiji came to see how
you were faring on the Treasury
Benches.

Shri S. M. Banerjee: The prestige
of Pandit Nehru, his great persona-
lity, his calibre and his status are
being reduced to 50 Paise or 100
Paise by this Government. We
oppose it. I oppose it tooth and nail.
After all, we are not a fascist State.

Shri Daji (Indore): Nehru would
have opposed it.

Shri S. M. Banerjee: Nehru would
have opposed it; I am sure about it.
That is one reason why we did not
have coins with Gandhiji’'s profile or
with Netaji Subash Chandra’s profile.
I oppose this, This will be a bad
practice.
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Shri B. R. Bhagat:
this Bill?

You support

Shri S. M. Banerjee: I oppose the
other things. But I support this that
political slogans should not be there
on the notes.

Mr. Deputy-Speaker: That is all
that we are concerned with now.

Shri S. M. Banerjee: We are also
concerned with that. We should up-
hold democracy.

Mr. Deputy-Speaker: Unnecessari-
ly you bring in things with which
we are not concerned.

Shri Daji: His portrait is being re-
duced to a political slogan. That is
the argument.

Shri 8. M. Banerjee: Then, you
should have Nehru's photograph as
your election symbol.

ﬁﬂomo'@ﬂ(m):
IMeqe wEIey, NfAfessr FTLEFRT 1
g W ffimerw ar gl R Ae
o< fora &t Y 7 o &= A @,
oY sgaear 3@ fagas ¥ @ v G
g 70w ¥ o A Al A g
fs mh dfafera ww aF §
e w0t Tar @ ) W BogE,
B Y TFaT Sy N o O E oA &
farg 3® w7 Fax fa@r @ qwar §
a1 ®YE aent T rE o awdr § 1 gt
ag fear o1 @war g fF Aie ) s
foraw o7 § W a8 %g ¥ 5 war
qi#f #1 e Q, ag a8 W & FFAT
for g FRIfAEY &7 wreet gEd Ty
Y oY 9 =T gu g fREr F qrw-
oifas wiEgaT W GATE 9T awAr g
ar 3w & fawew #1 faa feeemar s
gFar & w1 fr ¥ W w ¥
ge WH ¥ QN @I WA X
QUT TEFAZET WY A T T ;N
Nd 7 ¥aw @ N g afew Wl

W =g IER TFar & fav gaw
A gt § I 7 B Qfeferar
PN AT | Wag W faEmae
a7 fadl =Y T faor & w0 A wiwe
frar T, a8 AN www ¥ AE W,
sk @y ¥ 4 goar micHe WY
faar g

T v ¥ WY faad Y 9@ ™
@A T T g T AR ¥ F
Faer Y WX FEAT ATGTE | A qwE
¥ A oo fF @ A fomrbedt wowA
|7 qST WY AT FHT WO qfeq Agw
N aex el B & I 1
oF T AT X, AT AL AAqA
a W #Fe § fF oag g™
T 4, § Fa« uF QfAferar drex
A ¥ @ ARE W O
Y FAT AT § W IqH AR { Fradia
W T g Sl & 1 mrer dfsd Agw
Y 7w s Pfafere et ag de
FAEmTEgEHR I g o=
TE W g0 q¢ a8 Wfwal F &=
frrer @ & S axg ¥ WA gW AW
famd a7 & ®IT 99 9T AW g F
fog frer § @Y &7 T q@ & 7
T o o TW WX TRATT EMT
& v frerer § AR AT SHI @ &
T Ty AR A e § o )
it Fr e & @ BT °r A
wy oo g ?

o AgE N T § TR |
&Y Sar A % ] | Ag® o afx agr
X B A TET FAT FAAL TG AT
A, R IAF ST wA § 48 A
et @ foraer Pefefasn  agt o
g ag & g | Afw o g A
1@ #1T 3W IAFT TAT FTAT @A §
WA ¥ aq o s A T
g faft ST & TG W | g A
gramr wifge fF wifex fwit
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oz @ qifafersr wgad @ AT
afge ag &1 OF B & q| g
w7 gw 7z &3 fr dfex qge fedt
Pfafers o ¥ Taifeaee @ i
I AW F AE uH e F A94T @A |
¥ guwar § fF @ a8 % wefaal A
s wfedl ¥ I ITRE W
it &1 am gfen ¥ gwEfug
AT g aY 7g W §F fax gl A
T 1 sofed 0F @ 3w g 9"
g ag @ feetmw #F ad w
gaifE agt SaR Fof T A o4
i faad s fearmd 0 #E
s T AT g @ ) e w
T A9 I ¢ wefagt #  wiassr
@ § s € fagma § S
T@ ¥ 78 ¢ oK W el | -
ffas e fawy amer a8 & 1 @Y
FT 9T 9T W AT I W
Y ST FY FIENTE I AR GEIS TG
Y RISATH Zi T QI T2A HT BlET-
g ar fer w1 #Y g1 | TE
Fwa qret &1 wmw e At fRe g
# feg g, Q&Y ot At & AR W
Y 2oy F AT Y 7 E WX gH AR
AT & gqrg W 1 o fawe
& wwwar § 5 gl ) i w
¢ gfa ag g |ifF I gaR
M F I I WIEHT § IHT |G F
¥ ¢ % w18 feafeaige ag) @ =nfgw
& guwar g 5 ag gwrdr o Wi
adl § 5 ogr gw mqar enfas
51 94T AR Y@ ¥ sy
fagqa  #1 §EAT FIAT WA ST
g1

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, it is heartening that the
entir, House has supported this Bill.
The only point that has been raised
is that why only inscription of politi-
cai character is sought to be excluded

and not other characters which may
‘be more sinister like serious threat to
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securify or communal discord; etc.
My answer is that the Parliament has
effective laws in this country to deal
with any threat to security or to put
down any communal discord. For
that we need not resort to an indirect
method of this kind. Therefore, that
thing is not necessary. Apart from
that, this is not 3 new measure. It
is only the extension of an accepted
measure which wag in operation 1n
old Part ‘A’ and Part ‘B’ States to
erstwhile Part ‘C’ States. Therefore,
I do not consider that any new objec-
tion should be brought in this.

As far as the other
is concerned, I think,
to most of wug

matter
to me and
here that is a
question of sentiment and even
if some of the hon, Members
may not agree about the manner of
honouring a memory, the House will
agree that we should not raise a con-
troversy over it. Particularly, that
matter is not relevant here and I
would not like to go into this.

With these words, I move.

Mr. Deputy-Speaker: The quesion
is:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed  with
messages of a political character,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion of the Bill. There are no amend-
ments.

Shri S. N, Chaturvedi: There is an
amendment of mine to clause 2.

Mr. Deputy-Speaker: There is no
amendment,

Shri B. R. Bhagat:
circulated.

It has nol been

Shri S. N. Chaturvedi:
a printed copy of it.

I have got
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Mr, Deputy-Speaker: When did you
give notice of that?

Shri S. N. Chaturvedi: Here is a
printed copy that has sent to me. Was
the Bill re-introduceq?

Mr. Deputy-Speaker: You tabled it
during the last session. So, it has
lapsed. You should have tabled it
again in this gession. There i8 no
amendment.

The question is:
“That Clauses 2 and 3 stand
part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Mr. Deputy-Speaker: The question
ls:

“That Clause 1 the Enacting
Formula ang the Long Title stand
part of the Bill.”

The wmotion was adopted,

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri B. R. Bhagat: 1 move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”
The motion was adopted.
15.19 hrs.

RESOLUTION RE PROCLAMATION
UNDER ARTICLE 356 OF THE
CONSTITUTION IN RELATION
TO THE STATE OF KERALA

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Mr. Deputy-Speaker, 8ir, I beg to
move:
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“That this House approves the
Proclamation issueq by the Presi-
dent on the 10th September,
1964, under article 356 of the
Constitution in relation to the
State of Kerala.”

Sir, 1 would not go into the earlier
history of the State of Kerala earlier
but would very briefly mention the-
facts and circumstances which nece-
ssitated the issue of the Proclamation
which is already before the House.
On 2nd September, 1964, two mem-
bers of the Congress Legislature
Party, Shri K. M. George and Shri
R. Balkrishna Pillai, wrote to the Go-
vernor and presented a memorandum
signed by 50 members of the Congress
Legislature Party stating that they
have los. confidence in the leadership-
of Shri Shankar, the Chief Minister
and that they have withdrawn the
support to the Ministry and that they
wanted to function thereafter in a
separate block in the Legislature.
They had also informed the Spea-
ker of the Legislative Assembly of
Kerala for allotment of separate
seats. On 3rd September, when the
Legislative Assembly met, Shri P.K.
Kunju, the leader of the Samyukta
Socialist Party movied a motion of no-
confidence against the Ministry. The
strength of the Assembly was as
follows. The strength of the Cong-
ress Party in the Assembly originally
wag 65 members, out of whom 15, as
I mentioned earlier, wanted to with-
draw their support and wanted to
have a separate block in the Assem-
bly. The Communist (Right Wing)
Party had 19, the Communist (Left
Wing) Party haq 9, the Samyukta
Socialist Party 15, the Muslim League
11, Independents 5, and RSP 1; and
one seat was vacant; this comes to a
total of 126, and including the Spea-
ker, the total is 127.

When the motion of no-confidence-
was moved on the 3rd September,
against the Ministry there, the 15
dissident Congressmen also supported
it. The motion was taken up for dis-
cussion on September 7th and 8th.



